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Order dated 24401406

Claiming computation of his past service for .
computation of pension and to grant him full
penéion, the Applicant levied é representation
under Annexure-6 dtd.01,12.05. It appeafs‘nO»
heed having yet been paid to the grievanceé
raiséd by the Applicant in the saiga representation

the Applicant has approached this Tribunal with

the present Original Application filed under

Section 1% of the Administrative Tribunalbact,
1985. The Applicant has also placed a copy of
the judgement dtd.29.3.93 of this Tribunal

rendered in O.A,No.605/92 as Annexure-A/’l@to the%
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-'.T*fhxs C.A, stands dlsposed of.

| already been served.::ﬁ

Original Applicatfgn., He has also fil
of the consequential order dtd.20.8.9': éssed
by the Respondent Departmént as Annexurs-A/8,
Applicant desires that while considering his
représentation under Annexure-A/6 dtd.01.12,05, the
Respondents should also keep in view the dJudgement
Adtd «29.3.23 of this Tribunal that was fenderad in
0.A.N0.605/92, |

Since the grievances of'th€~éppiicant are
still pending before the Respondent Authorities,

without giving any opinion on merit, this O.As

is hereby disposed of, at the admission sta
requiring the Respondents to consxder the griey:
of the Applicant as raised under Annexure-A/é
dtd.,01.,12.05 amd in this 0.8, and pass necessary
consequentdal orders within a period of six months
from the date of receipt of a copy of this order., -
The Respondents may give necessary relief to the
dpplicant,as due and admissible under the rules,

and pass necessary consequential orders within

wi%thp tnne stipulated her°in'

"'Send copiess of this order aLonq with noti es,
to the Respondents at the cost of the Applicant.
Mr.S.Behera, ld.Counsel i):.the Applicant undertakes
to deposit the reéuired postages in course of
25.01.06, Freé copies of this order be handed over
to Mr,.S.Behera, ld.Counsel aﬁpearinqifbr,the
Applicant and to Mr.R.C, Rat;h ld §tandinq Counsel

for the Railways- on wh-m a copy of this O. A. has
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A free copy of this order be also sent
to the Applicant/by post, in the address

given in the Original Application,
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